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The Indlan Reglsirahnn Act, 1988

Ié of 1908
[18th December, 19;?&.

.Al] éet 10 consolidate the enactments relai iing 1o
Recustra.ucn of Documents . ;

Whereas 1t is expedient to consolidate the enaet—
ments relating to the registration of documsnts; Tt .
is hereby enacted as follows: — ,

PART I
© Preliminary
1. Short title, extent and commencement, — (L}
' This Act may be called the Indian 'Pe giztration:
Act, 1808,
{2) Tt extends io the whele of Indiz zmizzd ths
State of Jemmu and Kashmir:
Provided that the State Government may sxelnde
any districts or tracts of country from its operation.

(8) It shall come into force on the firgl day of
January, 1809.

9. Definitions. — I this Act, unless t-'he:-e i osmy- -
thing repugnant in the subject or context,

(1) «addition» means the place of Temidence,

and the profecsmn trade, rank and titiz (O apy}




: 'ﬂn& Aet-

;“‘adapnlytoanentry‘m i ng
.. gificer on & rider or covering slip i
o ment, wndemd for reglstnatm
T'Aﬂt‘ LA L 4

rueaﬁ 3 dwtrlct a:nd qub—dlstr %.f

ights, ; r any :
girise out of land and thmgs atta.che»d '
earth, or permanently fastened to nythi

Tlﬁm. excmdmv the State of Jaxmm.l :a,nd
Hashm .

(‘?) «lease» includes a counhwpart ka.bullyat :
" an vndertaking io cLlrtLvafe or oceupy, and an

a2greemsent to leaser

{8) ¢minors means a person who, acc@rdmg
to the personal law to which he is subject has

' ,_nou attameﬁ majonty

©)y <moveable propertys includes standmg
tmbex, growing crops and grass, fruit upon and
iudee in irees, and property of every other des-
sﬂipnmu exenpt immovable propax‘ty and 1

Y 61 {’I‘EPI'GSE‘DtatIVE» includeés the guar{han
of o minor and the cormmittee or other legal

curator of a lunatic or idiot,

; is. | Be is usaally
‘ 'descmq-ﬁd as thaf eon cu ms mother then ;,hls“-
A m_thcrb name: y 4 ;

: ing
which is attached to the earth; but not .=.=fua11du:1cr ‘
3 ’c'_mb&, growmg cmps nor grass : :

(64} <<Incua>> m&ars ‘the ternt-:}ry of_.

Sy .

7 ms:ieaa,
girect that all or any
r nferred’ and,

(2) The dlstrlcts and sub-districts for med undey
tms ‘-‘-ECtlD..‘:L wuethn Wi ﬂ:g limits thereof, and
,nuts, uhali be nmmetrh_a

(3) TVf:ry 5 ,ch' alteratmn sha]l ta&.e effEﬂt on 51.133
day after the da*‘e of
mentwned : 4

6. Regmi:rarb and Suh—Regzstra,rs - lhb'“ Sf/"lw.%
Government, may appoint such persons, Wheiher
public officers or not, as it thinks Proper, 1o be
Registrars of the several districts, and to be Sgh-
Registrars of the Several su -dzstmcts f-:imﬁi ﬂs;
afore.,a.ld re5p°ct1ve1y' e :

T Ofﬁees Bf chistx'ar and Sub Regastraav,;_ m-
The State Government shalj establish in every i
trict an office to be styled the office of ‘th& Registray-
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s e el b e
aﬂ{i- eihedigtrict an -oftice or offices 0 DE
- aped in every sub-district an Ollice 11

: egl iii ?fr'fir"e of the Sub-Registrar or the office

# tha Joint Sub-Registrars. . 7 {oy

' k; mave Wit

.- £2) The State Government may amalgam asa-b4Rc- ]
J‘;‘:{l‘g offics of & Registrar eny office of 2 S _
ALy 3ALL ‘u.a.-fr:. iy
sitrar subordinate to sud
mthorize any Sub-Regisfrar,

sien H—eg‘iStrar, snd may
whose office has bsen

AR ) 5 in addition

s e T xarcise and perform, in aad
& g‘galga;r_mtﬁi t”.‘mfg Giities, all or any Of the
Eo Bis Gwm DOWSLS. aB R e i ohoim He 8

%mw'gfg srid guties of the Registrar to W :

& ieg of the ! ;

sohordinate: :
. Provided that no such aut SRR
ﬁg;l Resistrar 10 hear an-appeal against an

o such authorization shall enable

by himself ynder this Act.

Gioks of Regstration offices, — (1) The
ient may. also z‘gq"g-pm}‘1_‘1:}.I{m‘ffu:ers,{i1 (;i- hie
coiled. Inspectors ‘of Regis;irraﬂgn—gfnces, and ©

I ihe the duties of such officers..

iEEE 2 Ui O I - ik b
{(2) Every such Inspector chall be subordin

{he Inspector Gﬂneral

9. [Military conionments moy be fc)i‘ec;gﬁig S;?d
“istricts or districts.] Rep. bY the ; ‘:’fd ing 4
Amending Act; 1927 (10 of 1927), 5. 5 and 5

0. Absence of Registrar or LE] m-nc:]y; in h:; ;sf ;fg;
!fj_-}- When anv Reg‘is:c.t-g, -othe; tr;-'%izéncv-{n-.,%;iy: ¢
.}fif\w&'-'of: g disiriet mc.!u‘r.ungj a8 hFPH’]}ﬁmé{ &n xr»-*:nen
zhsent otherwise than (:"\lll d;ﬁgf"‘lélt--I:DC;M}_:)“I‘SEIH_ﬁ’hom

is gffice is temporarily vacant, amy pPersott Wit
}Eii {I.rhif&‘;lgsctor Geéeral appoints in tmsplge};aé% 2};;;
defanif of such appointment, the :j uggejr g -r"icﬂlicgion
Cetirt within the local Umits ci m-ho;.?b_jg.xé(;;igtrar
tha Registrar’s office is situate, shall bf "E E}Uovegw;né o
'djjﬁﬁg'such absence or until the State nIen
Fill5 up the vacancy. g
-Eﬁ'i.?sﬁ"heﬁ the Registrar of 2 .é'hstrilct u;{:h:{ L;fgin
?f:é%i'dem:y—tbmm is absent otherwise t} a:n 'ln Vacgn%
. any person whom the Inspect 1 appon b
gj%;%eehalf shall be the Registrar dunqlgilsu.?g %}133

semeg, or until the State Government fills i}

other : S

11, Absence ¢f Registrar en duty in his disizict —
When any Registrar is absent from his office’ oft
duty in his district, he may appoint any Sub-Régis-
irar or other person in his district to perform,
during such zbsence, all the duties of a Registrar

- exzcept these mentioned in sections 68 and 72,

12. Absence of Sub-Registrar or vacancy i his
aifice. — When any Sub-Registrar is ahsent, or when
his office is temporarily vacant, any person whom
the Registrar of the distriet appoints in thig behalf
shall be the Sub-Registrar during such absence, or
antil ihe vacancy is filled up. : T g e

- 13, Reports to State Government of appointments
under sections 10, 11 and 12..— (1) AW appointments
mnade under section 10, section 11 or seciion 12 shall
Le reported to the State Government by the Inspec-

dor General.
{2) Such répo
as the State Government dirvects,

14. Establishments for registering offices.
LY e s BRI S il I W, VAl e

{2) The State ‘Government may allow | proper
. establishments for the several offices under this Act.

15. Seal of registering officers. — The several Re-
gistrars and Sub-Registrars shall use & seal bearing
the following inseription in Euglish and in such other
language as the State Government directs: —

«The seal of the Registrar {or of the Sub-
“Registrar) ofy, e

18. Register books and fire-proof boxes. — (1) The
State Government shall provide for the office of every
registering officer the hooks necessary for the pur-
poses of this Act. i

(2) The books so provided shall contain the forms
Trom time to time prescribed by the Inspector Gene-
rel, with the sanction of the State Government, and
the pages of such books shall Le congecutively num-
‘bered in print, and the number of pages in each book:
shall be certified on the title-page by the officer by
svhom such books are issued. :

port shall be either special or general,

5
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ent snaﬂ sup 1] -the (}Ilflﬂei'._ s

" (3) The State Cover
%5 asm shall

of every 'Reﬂlsc:a; \' tu.

~Of re

1;. .Jo.,umesa{s m
comnmsa?y — 1)

Perty, :
(b) other non-testam«entary mstruments
which purport or operate to create, declare, as-
sigh, limit or extinguish, whether i preHeﬂt ori
in future, any right; title or- interest, Wnether
vested or contingent, of the va,lue of ‘one hun-
.. dred rupees a‘zd upwa.rés to or 11 1xrmoveable L
‘ property
{(c) 'Jon-tnstamﬂntary 1nstrument=:~ whzch"
acknowledge the Lecmp‘c or payment of any con--
sideration on account of the creation, declara-
tion, assignment; limitation or extucbc*} of a:ﬂ'y ;
Eul:h right, title or interest; and
(d) leases of immovable proper'ty from fear"
.to year, or for any term exceedmg ope year, or
reserving a yearly rent; ; _
{e) non—testamentary mstmments transfer-
. ring or assigning any decree or order of a Court -
or any award when such decree or order or
i 'award purports or. operates 1o create, declare,’
i a.smgn limit or extinguish, whether in present
" orin future, any right; title or interest;, whether
' vested or oontmgent of the value of one hun-

PT' : Uﬁl‘ty

Prov:decg Lhat up it
Urder pubhshed in

trust for ther‘ren-eflt; Gf'tﬂe holders of sucn de-
bx..nu..af — :
L @) any endorsemem 111_3011 or tr'anss"'x,r of any.
debenture 1csucd b iy an:;r such Company; or

) any. do umenn. T ;tself creaung, declar-
ing, assigning, limiting” or extinguishing any
right, title or interest of thévalue of ¢ne hundred
rupees and upwards to or in immovable pro-
per‘tv but merely ¢creating a rlght to obtain .
another document which Wri when executed,
create, declire, mgn, Timit or exunvulsn a.:ﬁy
such right, title or interest; or =

(vi) any decree or. order of a Court except
a decree or orderexpressed to be made on a com-

promise  and compnsmg 1mmovab1e _property

other than that which is the Sub]&t—matter of
the suit or proceeding; or

(vii) any grant. of Immovable- pt‘openy by -
the Government; 0T :



B

(vifi) any instrument of partition made by &
TFRevenuz-ofiicer; or

(iz) any order granting a loan or
insirument  of -collateral security
granted under the ILand Improvement
_Act 1871 or the Land Improvement

Losng Act, 1883; or :

(%) any order grantmg a2 loan
ainder the Agriculturists Loans Act,
1884, or instrument for securing the

: :repavnent of a loa.n m&de under that
AAct:on ™
(,m any

26 of 187L
19 of 1893

12 of 1884,

)der ma.de under the

'tmg zmy %u«‘h ’f‘rea l~11'

TJerty o' R ; ;

; ny mdu meut O & n?OT‘E?’a.O'“-&t:&u.

. ACETION wledging +he payment of the whole or any

- part o’f the mdrtmagc—money, and any olher re-

ceipt'for payment of money dus under a mork-

- gage when the receipt does IlD“ purport to extin-

guish the mortgage' or.

(2ii) any certlfmate of sa.le granted to the

" purchaser cf any property sold by pubhc auetion
by & CJml or Pevanue-offlcer :

W’t’p’f’na« oa,—A c‘ c yment pur“:!oﬁ,mw or onera:t—
'ing’ to effect & contract for the smele~of umro"anl..
property shall not be deemed to require or ever to
have required registration hy reason only of the fact
that siich ﬂoc.ument eontains a recital of the payment

. of any earnest money or of the whole ‘or any pa_rt of

the purchase money.
(3) Am_horll,xes to adopt a son, Uxecutled after the
1st day of Janiary, 1872, and not conferred by @ wtll
: shall also he reg‘mstered

18, Bochmeﬂt: of which regzstrafon is opiional. —
Any of the following documents may be reglstered
-ander this Act, namJy =

(z) mst;-u_mems (other than mstmments of
gift and wills) which purport or operate tfo

W

=

exaa,te declare ‘aSSLgﬂ limit or extinguish, whe-
thcr in yresent or in future, any right, title ar

mterest whether vested or conﬁngﬂnt of a value

less than one hundred rupees, ta or in mmov»
able property,
‘ (b) instruments ackno*medglnct the feceipt or
pa yrnent of any consideration on ac: ouﬂ: of the
eclaration, assignment, ii '
ion of arlv smb right, title or m-_exﬁst
(c} leases of immovable propérty for any

d un dnr ‘ cfc;on 17

order of a Cﬂrurt OT any
ch decree or ordéer or award puz
reate, declare; assign, limit or
cther in present or in ‘future, "any
g OT mtere:;t, whether vested or con-
g ,,,im.gent of a value less than one hu.ndrer’ mpa»—n
1o or 111 mmo*vable property; .

(d) instruments (other . than willsy: Wwhich
purport or operate to create, declars, assign,
© limit or «extmtfulsh any right, ’uﬂe or mterest to

or in moveable property; ;

{e) wills; aid

(f) all other documents not required by sec-
tzon 17 to be I’ec"lSLe.t ed,

19. ﬁ,semaams in
g eliieed, o IF =
for IC”'E»EI‘G"'!CI] ba m a langLawe WhJC.E }‘D regl
ing ozfic.-,r does not understand, and which iz not
commo‘ﬂy used in the district, he shall refuse to

giste the o {)"umﬂm, unless it be accompan ﬁ:l by

“.a trug {ransiation into a language commont ¥ msed

in the district and also by a true copy.

20, Documients containing interlineations, blanks,
erasures or alterations. — (1) The regis *“enrng officer
may in his discretion refuse to accept for registra-
tion any document in which any interlineation,

~ blank. erasuré or alteration appears, unless the per-

.sons executing the document attest with their
-signatures or initials such interlineation, blank,
erasure or alteration.

term not xceedmg one yea.r and ieaSea e};empt--

(¢e) mstmments transferrmc or' assigning



cn-testamentary . document containihga

y-of the

veral districts, by suc
nop Or plan &s are’s

Yy
( inent maps or surveys. — (1) Where it 1s,.
~ " in the opinioni of the State Goverament, practi o

. to describe hotises, not ‘being houses in towns; and.’

- lands By reference to a Government map or SUrvey,

- the State Govérnment mdy, by rule made under this

" Act, Tequire that such holsés and lands ag aforesaid.

shall, for the purposes of section 21, be so d seribed.

. (2) Save as otherwise provided by any rule made
under su '
provisi

“of section 21, sub-section (2)- or sub-se
‘shall not disentitle a document to be re-

gistered if the description of the property to which

it relates is sufficient to identify that property.

ny property comprised therein shall .~
gistration unless it is accompanied " =
map or plan, or; in-case such, "+

‘:—,”.,.'- (I £ ™ oty - Aot
*tion form a-person not.duly empowered £6 Présent

gt S gl :"p"r ‘l 3 .-:"--.,j.- s 00 o R SR : g
tiop of houses and land by Tefere c6 . the same, hée shall proeeed to the Yot atration b

section . (1), failure to comply with the-

-0Of the time of present:
- Time for presenting documen
ns contained in sections
other than . will" s

on tniess presented for th
cer ywithin four months

‘months from. his first beco
nat the registration of such’ document is
A e RS Ta OL- such: document is

‘nvalid, present such dociiment or cause the samie to
be presented, in accordance with the provisions of - -

art: VI for re-registration in the office of the Rogis.
L VI for re-registratic e 0ffice of the Regis- =
rar of the district in which the document :N:sReg;_ :
ly registered; and pon the Registrar being satic.
fied that the document was 50 accepted fos re;

- ‘the document #s if it had not been previously regis-

A e e A e : o
red, ‘and as if such presentation for ré-registration

+“was a presentation for régistration mads within i}
- time allowed therefor re,nggr P;ﬁ% z};i?ivagl Ejfin ke
- visions of this Act, as to registration of d-éc;;f:epﬁ'-
- shall apply to such reegistration: and such deca,
“ment, if duly re-registered in accordance with fﬁl-
 provisions of this section, shall he deemsd fo have
been duly registered for all purposes form the deiy.
-+ of its original registration: s b
- Provided that, within thre By A
twelth day of September, 1917,ea£0§grhslsdﬁf$§m}§§' ﬁ

under a document to which thig section applies may




¢

present the same or cause the same to be presented

for re-registration in sccordance with this secuion,,
whatever may have been the time when he first be-

came aware that the registration of the document
was invalid. R ; :

94, Tioouments executed by several persors ab dif- .

ferent times. — Where  there are. several - pe
executing a document at ifferent times, such dogu-
ment may be presented for registration and re-Te Qi
. tration within four months from the date of eac

execution:. ; 5

25 P oviston where delay in
voidable, — (1) If, owing to urg
voidable accident, any document execttc
- of & decree or order made, in India is not presen
for registration till after the expiration of the tir
héreinbefore prescribed in that behalf, the Registrar,
in cases where the delay n presentation does not.

ESORST L

excead four montnd, Hay direct that, on payment of

proper ' registration-fee, such “document shall’ be -
accepted for registration. 571 e L W T

(2) Any application for such direction may be
lodged with a Sub-Registrar, who ghall forthwith for-
ward it to the Registrar to whom he is subordinate.

a fine not exceeding ten fimes the amount of the

26. Pocuments execnted oub of India. HWheruaJ
document purporting to have been executed by all
or any of the parties out of India~is not presented
for registration till after the expiration of the time
hereinbefore prescribed in that behalf, the register-
ing officer, if satisfied — . e

{¢) that the ingtrument Was o executed, and |
(b) that it has been presented for registration
within four months after its arrival in India,

may; on payment of the proper registration-fee, ac-

cept such document for registration.

27. Wills may be presented or deposited at any
time, — A will may at any time be presented for re-
gistration or deposited in manner hereinafter pro-
vided.



—d8.

PART ¥
Of the place of registration

128, Place for registering documents relating: tor

: ‘ Tand. —Save ag in this ‘Part otherwise proyided,

e B gt Taiaa -every document mentioned in section 17, sub-section
i ' ' ; e (1), dlauses (a), (b), (¢), (d) and (e), section 17,.

- - sub-section (2); in so far as such document affects
- immovable property, and section 18, clauses (a),.
(b)), () and (ce), shall be presented for registration

in‘the office of 5 Sub-Registrar sithin whose ‘sub-=
“district the whole or some portion of the ‘property -

‘to which such document relates is situate.

29, Place for. registering other documents. - o
. Bvery: document not- being a- .iiocumuenf’_c.ref;ema_ e P
- in:section 28, or a copy of a decree or-order, mayhe'
presented for.registration either in'the office of the:
_:Sub-Bgegistrar.».j 1 »whose: sub-distriet the document:
IRk r.was-?'emcuted,'::ior,_in the office of any -other:Sub-Re:'
- gistrar under-the State Government at. which; all fhei . 5
“ . persons-executing ‘and ' claiming under- the document.. -
. desire the same to be.registered.. . T L
(2) A copy of g decree or order may be presented
- for registration in the office of the Sub-Registrar
- in whose sub-district the original decree or order.
. ~was:- made,-or, where the decree;or.order does not
affect  immovable property, -in the office of any
other Sub-Registrar under the State Government at
" : et szt - iphieh all the. persons claiming under the decree or
The R ERRE BB F L order desire. the copy to be registered.

°30. Registration by Registrars in certain ca-sés.-"—}—"'--. '

- (1) Any Registrar may in his discretion receive and - 4
register any document which might be registered by
any Sub-Registrar subordinate to him. W EE :

(2) ‘The Registrar of a district including & Presi-
dency-town may receive and register any document
veferred to in’section 28 without regard ‘to. the: -

~ sitvation in any part of Indig of the property to
which the document relates. e B el T

_ 31_."Regi’§trﬁﬁbn of ‘acceptance for deposit: -ai_i “Pri-:
~ vate: residence. — In ordinary cases the registration.
or deposit of documents under this Act shall'be made



g

".'-»amy at the office-of the OfIiCBI‘ authorued tg. acceytl
; 'the same for 1ev1s’c1 ation ar dapomt

j Prowded thd,t c.urlh OfflOEI may 011 gpecm,l ga,uae':
bﬂmg shown: attend at the residence 'of any person.
desiring to pr esent s document for reg;stratmn or'ta.
posit-d will, and: accepL “for wwlstratmn or-deposit
1611 docwne‘lt ar w1.1 s wh

B I—’A"T VI

ome pen,on weyu,utmg
dﬂr‘th\e same 0or, m the ‘case: of

eremafter menmcmed

38, Powgr-nf-:attmnev luc%mzable for’ pu, poses of i
wgection 3%, -— (1) For'the purposes of section .32_the
“following . powers of-aderney shall a_lone ‘be recc
Lmzed, namely — !

; () Jif the, prlncapal at the time -0 citing

; " the power- of-attorney resides in any part of In-

- dia in which this Act is for the time being in :

force, a power-of-attorney executed before and

; authentmated by the Registrar or Sub-Registrar

. within' whose digtrict or sub dls*tmct ‘the . prin

- eipal: resides; ! il

U (b)if the principal at the tu:ae aforesa;d re- G

. gides in any part'of India in which this Actis ' = .
< not in force, & power-cf-attorney executed’ br‘tr:re ok

and authenticated by any Magistrate;

— 15—

{ec} if the p“rmpal at the time aforesaid does
‘gt reside in India, 8 power- of-gttorney éxecut-
ad befcre and authenticated by 2 Notary Jub-

lie, or any Court; Judgs, Ma.g’lshate Tndian

Consul or Vice-Consul, or representative of tbe'
Central Gewernment:

rovided that the Iollowww persons ghall not be’

reguired to attend at any regist L,rgt:cn»office or Court

fox the purpose of executmg any such power-of-attor- -
ney as is mentloned in clauses (a) a..ud (b)) of this |

section, namely: —

(i) persons who _b reason of bodﬂy mflrrmty ‘
or serious inconvenienge

- are unable without Tis
so to aLtend

(id} persons who' dre ;n ]all under mw.l or

. criminal process and .

(444) pcrsons emmpt by 1a.w from personal 2

' appearance in Courf:

Egplangiion. —In this sub-sechon
dnma» means India, as defmed in claiise

.. (28) of section 3 of 'the General Clauses 10 of 1897 :
e Ac‘t 1897, :

(2) In the case of. every such person the Regls Lrar
or Sub-Registrar or Magistrate, as the casemay be, if

A satisfied that the power-of=a ttorney ‘has been volun-

,tarﬂy executed by the person purporti ng to be the
principal, may attest the same without requiring his

" personsl .attendance at the.' offlce or’ CourL aﬂure-

,alld

{3} T obtain ewdence as to LhE‘, v01u11ta:cy nature

“of the execution, the Registrar or SLb—Reg15+rar or
. BMagistrate may either himself go to the honse of the

person purporting to be the prmc1pal or to the jail
in which he is confined, and examine him, or issue a
commission for his examma'tmn

‘ (4) Any power-of- attorney menhoned in this gec- - - -
tion may be proved by the production of it without = -
further proof when it pm‘ports on the face of it to -
have been executed before and authenticited by the
- person or Court herembefoxe mentioned in that

behsalf,

U A e TR R

ek

-

mow W

o
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1y person appearing as.a e
- agent ‘satisfy himself -
A 50 LU a@npar 5 =
{i) Any a,pphca’clon IOI‘ a dzrecmon uruder the pro- .
Viso to sub-section (1) may. be lodged: w1th a Sub=: /.
Registrar, who shall forthwith forward it to the Re- /"

gis‘.rar to whom heig subo‘*dm mte.

5 Nothm'g
decrees or o—rﬁer

35 .Procedu.re Gn admlssmn .md damal of execution

respectively. — (1), {a) If all the persons executing

the document_appear personally before the register- -

ing officer and are personally known to him, or if
he be otherwise satisfi

- t‘he execu‘lon of the docmmt or.;

_and his representative ¢F agsi
Areglsdelmv officer and adin

A assign demes its exécution,

'th;s sectl n_- a.ppnas to ec}p@s of :

that they are theé persons e
they represnnt ‘themselve: ‘Lo,he and if ’chey all admit

—_— it =

(b) if in the case Of any person anpea,nng by 51
representative, assign or agent, such representatlm
ass1gn or agent admits the execut10-1 or -

{c) ﬁ the person. executing the document ig uns‘&;

1 cﬁppears before ths -
the execution,

- the registering officer shall rvegister the documaent
as dirécted in sections 58 to €1, ]__Cl.l"-ﬁe :
{2). The registering OI ficer niay, in omer to satisty
himself that the persons appearing before him are the

: :_pers,cms they represent themselves 1o be, or for amy

ﬂ,‘_conten_plasea by ﬂlls Act ezamine ;my

(3) If a:uy person by whorm the docwnent pur<~ 1ot

,‘ ports to be executed denies its execution, or

- {(by_ if any such person appears to the reglsteﬂng _
icer to be a minor, an idiot or a lunatie, oF .- 5
rson, by whom the “document Byt
vied is dead, and hlq reyr&enbam

‘the registering officer shall ru?use to reglstec’ ’ch.e

; -',’:ﬁdoc:ument as to the person s0 denymg, appearing or-

ed that, whe"e ‘such officer is a Rngbtrar
ollﬂw the proceaure preseribed in Part XT3:

D1"«:} aed'fm't_er that the State Government may, .

by notlfmaimn in the Official Gazette, declare that .
. Eny Sub- R{‘ngSLTE.l‘ named in the notification chall,
© . ’in respect of documents the execution of which is:
- denied, be deemed t6 be & Registrar for the HEL“?O-%E‘“
-~ of this sub-section and of Part KiL _

PART VIO :

£

Of enforcing ‘the appearance of execufanis and witnesses -

26, Procedurs where aupﬁzrahxne of executand o
witness is desired. If ény person presemmg any

- desument for reglstrﬁuon or claiming under amy
* docurient, which i capable of being so presented,

desires the appearaﬁce of any person whose pre-
senece or testimony is necessary for the registration
o such document, the registering officer may, in kis
digeretion, call upon such officer or Court az tho




_;13_%__

Si:alta Govem-nent directs in +1ns benalf ’ce 13511
| SMMOS, requiring “him to appear st the registra< ;..
. on-office; either in person or by duly authorized,

. ggent, as in the summons may he mentlonad a:nd t

S ﬂum named therem. . e

— urpcm receipt ot

the *“ueen’s foe pcwﬂhl in such c'a::ns chall issue th
: Jsmnmons acco:dmgly, and cause it to be Server
the pe*rson whose appearance is 50 required

: h@
5 unable W‘Jthout

exempt by law from D
o : . and who. would hut fo :
L ‘ﬁﬁxt__her ma_uer contained be required t app

merson at ‘the, re%iratvon office, - .

‘ shal! not be requ_red s0 to appear

) In the case of every such person th\, Racristern Z i
ing Officer shall either himself go to the house of G
smch per's_,on or'to the jail in which he is confined,
e éxamine him or issue & comanS?on fcrr his e?a,-.' i
mma,tron. 1 ‘ j

3m Eaw as o %mum*nees, Lonmusswaas and witnes-
e.h »— Thie law in foree for the time being ais tolsum= - -
. paongss, commissions and cornpelling the attendance -
' &f witnesses, and fo r, their remuneraticn in sulis
Before Civil Courd i3, shall, save as aforesaid and
matalis mutundis, apply to any SUmMmMons or com-
puission issued and any person summoned to appear.
under the prowswns of thls Act,” ‘ !

| PART VII

Of Preeen,;ng wﬂ, and E".IThOI'iﬁES to adop%

43, Ichrqans en*mbiui to present wills and authori-
ties to mdopt —— (1) The testator, or after his death
any person claiming as executor or otherwise under

: 42, Be;msat of mﬂs

--—.fi&—'--

A wzll rlay pre.;e.nt itto any Regzstrazr or u‘f:wExagLS
trar for registration. .

(2) The donor, - oF after hig dﬂaﬂl the- dcnea ?f

any authority to adopt, or the adoptive son, mE;
presemt it o eny Reg*str”- or Sub- Regqgrra;r foe

registration.

- 41, Pegxstvahan of m!ﬁ-“ ﬁmi &Lth&mtms i:ca aﬂ@pz.
(1) ‘A will or.an authority to aﬁopt presented Tor

‘registration by : tha testa'tm or donor, may be regig-

tered in- the same m ‘as any . {}thﬂr doc,mentr

{2) A wﬂl oi‘amh_a ty to :aﬁopt pres&n{r_ed f”__
th enﬁt’er‘ii tG 1" 't

(a.) that f}l . will ‘or authomty Wos Eaeeuteﬁ N
a ;a8 the rase may: he"_,_

(c) that the persen
amthorlty is, under’ sectmn 40, -enti tled to 13
sent tHe same. ;

PART i
O-F ﬁ'e'deposﬁ of ; 2
S Any 'tartof m@y enrther :
personally or by duly. authon'zed agent deposit with
any Registrar his willin a, sealed cover SLpernmbed

- with the name of the testator and that of his agwt

'(if any) and with a etatemem of the natizre of the
document. Bt 1

43, Procedure on &epbsﬂf of wﬂL = {1} Dn reiodi
ving such cover, the Registrar, if sthu@ﬁ thet ths
person presentmg the same Ior depos1T is the teg
tator or his agent, shall '{.ra,ns‘cnbe in his Rev'isl)er
-hook No. 5 the superscription aforesaid, a,nd shall.
note in the same book and on the said cover t.'izg
year, month, day anr} hour- of such presentation an
receipt, and the hames of any persons who may te%-
tify to the identity of the testator or 111::- agent, &
any Iegible mscnp‘cmn which may be on the seal bi“
the cover. 3

(2) The Registrar shall then place and retain the'
sealed cover in hig fire-proof box. g B i



g

v i PR

44, Wlthdrawal of sealed cover’ &eposfeed under
g s;ss}hon 42 = If the h&k'tantor who hag dla'po'salte'd such
GO w?;nshes to Wluhdraw 1t, he. ma' ‘

aﬂdﬁdm tré,tlon Act, 1881 or the

(ﬁmrt by Grdéi' to compel the. produetlon of any Wlll“'_ i

b " (2) When any such order is made, the Registrar
i, shall unless the will has been already copied under.

' 75'&’&011 45, open the cover and cause the will to be

kcop;ted into his Book No. 3 and make a '1ote of'sucH

copy that the original has bsen removed into Court
‘I pursuance of the order aforesaid.
i

-

PART X TR
Of the effects of registration and non-regisiration

. 47. Time from which registered document ¢pera-

' 1has, — A registersd ﬂc*cmw;aft shall operate from the

: 'izme from which it would have commenced to operate
' Hif.no registration thereof had been required or ma,de
a:nd not from the time of its registration:

"" 48. Registered documants relating to prope:rty '

wh&n to take effect against oral agreements.-— All
- fion-testainentary documents duly registered under
tlis Aect, and relating to- any property, whether

% property, u.nless where ﬂi‘e‘ ag
hais been aCCDm:[Ja._IIEd or £
--sessmn a:ﬂd the: same co

by dé" ery of pos- .
a V'__‘ld.tt'a,nsfer

, vamea that 2 mor g'
,-‘L.z Lle—deeds as def ]I'.E’:{

- “Tramster of Property Act, 16
~effect. against any _mortg' :

'uent]y execu‘ted and re ster

o nt requl"ed by secti
10v1s1on of ‘the Transfe1

p g sl
: .(o) be received as evldﬁnnce of any ‘tr ansac-"""
‘tion affecting such property or ¢ :

power unless Jt has been :

‘___ct 185:5 to be reg:lstered may: 4 of 1882, .
eceived as emdezlce of & B s
it for specific perfo
p rrII of the Spemf
50T as evxdeme m Dart

{odh AR L

-gactldn not requzred 1o be effecl,ed by
eglstered mstrument o

_ Is ment '
@), fb) (c) and (d) of section 17, sub-section (1),
W ang clauses () and (b) of section 18, shall, if dulv
: 'registered take effect as Tegards the property com-




gin, against every unregistered document o

iged ther
?gladpa to the same property, and not beirig & decree .

ko hethcr SULh mED'ls t"li"

or order %
regimeveﬂ cscument or

the same nature as the
mot.

(2) Nothing in sub-section (1) a,pphe:s to 18&.-‘38‘3-
exempted under the proviso to sub section (1) of
section 17 or to any document. inenitioned in sub:
section (2) of the scmie sgctivg, or {o any registered
documsent wmch ‘had not pricr
fmce af the conu:aencement of thls Act

. Eaplonation. —1In cases where Act No :
JXVI of 1864 or the 1ndla.n Registratmn

- Aect, 1866, was in forée in the plae £ .2‘: :
" {he time in and at Whlch -guch’ i
" tered document was execuied,

" yed» means. not registered ac ot
such ' Act, and, where the document is

.. ‘executed s.‘fter the first ddy of July; 1871; - < i
Hot registered under ths Indian Registra- =

; tzon Act, 1871, or the Indian Regis tration 8 of 187L.

t, 1877, or tlus Act. A0t g of 13*7

PA_RT }ﬂ:
Of the duties and powers of regls’reririg officers

(4) As to the regwtarmbooi.s and, indexes

51. Register-books to be 5381_'" m\Jm several GFn-

oS, — (1‘ The following bocks shall be kept in the
several offices heremafter named, narmely: —

A —Tn all r‘emstl ation offices —

Book 1, é‘REO‘IStel of non- te::mmenmry docu—
ments relating to immovable property»;
Book 2, «Record for reasons for refusal to re-

gisters;
Book 3; «Register of Wllls and authorities to

adopty; and
Book 4, «Miscellaneous Registers; -
B __.Tn the offices of Registrars —
Book 5, «Register of deposits of willss..

ed oo~ume‘11: beof . .

ity mder ﬂz»e law in '7 %

_ presented.‘ (1Y

23—

(2) T Book 1 shall be, Lentered or filed all docu--

ments or memora:ada reg’lsuered under sections 17, 18
and 89 which r¢ late to mmfable p‘*apewty, and are.
not wills. .. % i

(3) In BODL 4 shall be ens.ered aIT Documeqts TE-
gistered under clauses (d) and (f) of section 18 which
do not relate to hnmovable property.

{J, ) Nothing in tth section shall be deemed to re-
guire more 'tLa.n one set of books wihere iLe office of.
ihe Reglstfarr has bven amai matecz with me'offica

of a Sub—Regl tr

Ay, h‘o’ur“ and- plance of
of every person pre-

presentation, and the sien
i tion, “‘shall’ be

the regmfermg"offmer to the person presentmg the

same; and,

- (e) sub;ject 'l:o the prowsmns cuntam ed In sesetion
62 every ‘doct
Wzthout unnecessary delay be copled in the book ap-
propriated therefor accordmg to the order of its ad-

11'11551071

(2) All such books shall be authentwatﬂd at such.

inter valg and | in such manner as is from time to time
prescmbed hy the In pactor General.

53. Esntries tﬂ be numbered consecufively. — Al
entries in each book shall be numbered in a congecu-

. tive series, which shall comience and terminate with

the year, a fresh series being commenced ot the

2 beginmng of each year.”

54, Currert indexes and entrics ﬁwrem — In every-
office in which any of the books hereinbefore men--

tioned are kept, there shall be prepared current
indexes of the contents of such books; and every

~entry in such indexes shall be made, so fa.r as practi--
cable, immediately after the registering officer has-

copied, or filed a memorandum of, the document to-
which it relates.

:,' ers When decument'

a‘f.Lhe tlme of

ipt for Such document shall be given by

ient admitted to reg'lstratlon shall

e




S

i ‘shaﬂ be g1V81_rto the Unwsons executing the donu_meqtb

el pefson applmng for such copies:

:Q) Sub;}ect to the san pr owsmns coples m en= ‘
N 0: 4 anJ in the In"lex rela,hng d:hereto

7 -"'.“Imiexes 1o be maﬁe by registering mzhcers and T

1) Four such indexes -shall be " . .

and shall’ be nam‘ed, P
dex N

{4): ,'Fhe l“ecm}mte search nnder thls section for en-
es in Boo Nos 3 and 4 shall be madse only by the

& s*gnature and addltlon i . ers
5 admlttmg_i.he execiition of LhE’ cfi':)r:amgﬁ%J aniin .

Pt ‘oﬁé'_'executmg and of
EVel document ‘entered

G ) Hach Index shall .contain . such ; .
‘be p?epa*\—:d in such form, &s he |

.,p_e-*tor General frozn time to Jmme i':hrects “{b): the szgnaturc ‘and. addition of every

: =1pegson examined in reference to such document
under-any of the provisions of this Act; end
{ﬁ) any payment of money or delivery of
ds. made in the presence of the reglsrs;fn-v
; T in reference to the execution of the docu-
lﬁent and any admission of receipt of considera-

on, in whole or in part, made in his presence in
eference to such execution,

56.. [\Gfow f entrios

g Gfﬁ. crs tcv aliew ms?ectzon £ cer
indexes, and to gne certnieﬁ COplBS

(2 If a,ny person admitting the execution of a
1ént - refuses to endorse the same, the reg
‘offlcershall nevertheless register it but( zla,sli
e same tlme endorse a note of such relunala“

same pvcmsmns coples of en- .

(2) Sub;;ect to tho
in ﬂ:le ]’_ndex relahmg vhere_d;o N,

tries in Book No 3 andi




the date and his signature to'all -endorsements mady o
under sections 52 and 58, relating to the same docu. 63. Power to adiminisisr
ment and made in his presence on the same d&ay. tance of statements. - i

(o) Sl

— 26 —

Al g i T ey '-“aa‘n-drm‘_em‘oraﬁda' requ
59, Endorsements to be dated and signed by regis. 66, the translation shall he

tering officer. — The registering officer shalll affh original, -

60, Certificate of registration. - (1) After sud person examing
of the provi £ sections 34, 35, 68 and 89 & Afg s
arply cument presented e

cregistereds, together with il

{he bock in which the docurnent has been

S (3) E?é’ry. stch
_ for the. purpo
" “thersin recor:

ment hégs been, duly re
by this Act, and that th
endersenients referred 1o i
as therein mentioned. '

document T e ;
certificate referred to and mientioned 1o, S6CHO7S - bl Prordints - Bt s
e i evetipon be copled nto the margin ¢ o, FoOUPENe Where document relates e
sada /] il St S R T AL ‘aral i o i T e L reia i MET D
the Register-book, and the copy of the map Or _pla‘ig;ie”l_ sub-distriets. - Hyery Sub-ﬁé?ii%i fﬁcf fand i
(if ary) -mentioned in ‘section 21 shall be filed i ., I'ng & non-testamentary dogument rel oo e
Book Mo L 5 el b " moyable. property not wholly situste 1 Bis oun
o s T M il St IR istrict shall make ¢ o 2thale Ao his ¢
(2) The registration of “the document ball theof the endafsé}acn’rﬁ%‘e a-memorandum: t}é,erél‘gf ?iél
pon be deemed complete, and the document shiand send the E:'ﬁ' and certificate (if ‘-aﬁy;f‘}héh;m'
" kT il e e F LT G, -

then be returned to the person who presented thsubordinate 10 the 'sﬁﬁh évery other Sub-Regisirar

same for registration, or to such other pesson [whoss sub-district Same Regisirar as himself in
any) ‘as he has nominated in writing in that behisituate, and such 8 ory bart of sich property i
on the receipt menticned in section 52, i .. randiim in hig ééokuNRfi‘glstr&r shall file'tha %hh;im o

T s e i e s Book No. 1. R

62. Procedurs on presenting dooument i Jangus . 65. Procedurs wheré docim
L B ing otBity, — (1) When & doSeveral sub.distsin |- nocrond Telates & land i
O e egitvation inder section isterin s monasiameycr) S0 Regiter of regis
the translation shall be transcribed in the regisimmoyable Dronarty anrary document, relatin 7
e e of the nature of the origimal, and, Sne shall alo Forvasd & o more districts thay
gether with the copy réferred to in section 19, shendorsement o forward a copy thercof and of the
be filed in the registration office. = - gzether with o ébg‘{frﬁfﬁlcatg. (if any) thereon fbe

(2) The endorsements and certificate Tespectiveienliozned in section %1 ﬂ:e mep or plan (if @ny)
mentioned in sections 59 and 60 shall be made on -ﬂ%ﬂtmct in which any ’“‘;’t v th‘? Registrar of svery
original, and, for the purpose of making the copl 1y part of such property is si:tu'atlé




P
U

mentary document relating 10 1 :
e Registrar shall forvard. s State
doctrnent to each Sub-Reglst me. to” ti

. gih-section 2.—On any document being Tegistered

— 28 ==

other than the distriet in «which his-own sub-district:
je situate. "~ .. g : R
(2) The Registrar on receiving the samé shall file
in his Book No. 1 the topy of the document and the .
copy Of the map or plan (if any), and shall forward a~ !
maemorandum of the docarment to each of the Sub-
_Registrars subordinate to him within whose sub-dis-
trict any part of such property is situate; and every
Sub-Registrar receiving such memorandum shall file.
it in, his Book No. 1. o o O Y

¥ ¢

o1 Lomplaint or ‘oth

: oi"t}'l 1his Act which he ¢

t?‘ny act or omi SEon
1 “hit P

L ¢ D) ‘Spécial duties OfRegwtmr e

66, Procedute after registratio

Iating to land.— (1) On registering . eral shall esdreid

an,?_fthg_:r‘egi:sir e

self in whose sub-district any part o
is situate. . e xS
' (2) The Registrar shall also forward a -copy of -
such document, togethér with a copy of the map or
plan (if any) “mentioned in section 21, to every other
Registrar in whose Jistrict any part of such property
is situate. - : 2 r 1 R R

declaring what Tapieisoe.
(OoMe WAL langiiages shall be: daer
2 Sommcaly. dsed n e
ceclaring what territorial diy
ogmized under section 91; -
{4). regilating. the. atmoyst of
|6 sectlons 25.8xd. 34, respectivels
repulsting the exsrois Dictive

(3) ‘Such Registrar .on receiving .any such copy
shall file it in his Book No. 1, and shall also send a
memorandum: of the copy to eath of the Sub-Regis-
trars subordinate to him within whose sub-district
any part of the property is situate. 5

(4) Eevry Sub-Registrar ‘recelving an; memoran
¥ g g any :
dum under this section shall file it in his Book
No. 1. ; | i

(9) regulating the auth ands of documents:
i B BUNG the authentication by, F T
s and SubRegistrars of the bosks ke Ely
respetiv offces inder section 53,
). Bognlating the thaiee o cai by ok
72 ~vEILating ihe manber in which the ins

67. '?mcefmra after registration under section 30,

under secton 30, sub-section (2), & copy of such docu-

raent and of the endorseimients and certificate th

rded to every Registrar within whose i R g
eua ¢ o Ly by and

Niainad "

v, reSPébfjiVelj;

shall be forwa. strar W :
district any part of the property to which the instru-
ment relates is situate ,and the Regigirar receiving
such copy shall follow the procedure prescribed for ©
him in section 66, sub-section (1). ’




S D

{i) declaring “the' holidays that shall be
‘sbserved in the registration offices; and, ;

(j) generally, regulating the proceedings of |
the Registrars and Sub-Registrars.

(2) The rules so made shall be submitted to the =
‘State Government for approval, and, after they have:
been approved, they shall be published in the Official i
Cazette, and on publication shall have effect as ih
enacted in this Act. : e L e S

. T0. Power of Inspector ._General to remit fn.,.es_ b

-~ The InsPeet‘Dr General may also, in 'I:heex Of

his discretion, remit wholly or in part the ¢

'beWBEH EﬂlV flﬂ levied upder $£¢tiﬂﬂ':.i25, - sy

tion 34, and the amount of the proper registratio

fee. el g o

CPARTXI VT

Of refusal to ‘re_gis‘l'e'f

71. Reasons for refusal to register to be recorded—~ .° " .0
i{1) Every Sub-Registrar refusing o register & docu-
-ment, except on the ground that the property to -

- which it relates is not situate within his sup-district, .
shall make an order of refusal and record his reasons -
for such order in his Book No. 2, and endorse the
words «registration refused» on the document; and,
on application made by any persom.executing or
claiming under the document, shall, without payment
and unnecessary delay, give him a copy of the rea-
sons so recorded. LS ;

(2) No registering officer shall accept for regis- . ..
traticn £ document so endorsed unless and until,
under the provisions hereinafter contained; the
document is directed to be registered. :

72. Appesal to Registrar from orders of Sub-Regis-
trar refusing registration on ground ‘other than -
denial of exeeution.— (1) Except where the refusal .-
is made on the ground of denial of éxecytion, an -
appeal shall lie against an order of a Sub-Registrar
refusing to admit .a document to registration

~ (whether the registration of such document is com-
pulsory or optional) to the Registrar to whom such

Bt

gub-Registrar is subordinate, if presented to such
Registrar within thirty days from the date of the
order; al
order. : o : 3 e 3
(2) If the order of the Registrar directs the docu-
ment to be registered and ‘the document is duly
presented for registration within thirty days after
the making of such order, the Sub-Registrar shall
cbey the same, and thereupon shall, so far as may he

o

practicable, follow ‘the procedure prescribed in sec-

- tions 58, B9 and 60; and such régistration shall take-

effect as if the document had been registered when
it was first duly presented for registration.. ¢

73. Application to Regis

refuses to régister on ground of denial of execution.—

(1) When a Sub-Registrar has refused to register a
document, on-the ground that any person by whom
it -purports to be exectited, or his Teptesentative or
assign, denies its execution, any person: claiming

under such document, or his representative, assign
or agent authorized as aforesaid, may, within thirty

b days after the making of ‘the order of refusal, apply”
to the Registrar to whom'Such Stb-Registrar is sub-

daeument- registered. - :

* ordinate in order to establish his right to"have the -

(2) Such application shall be in wntmg and shall’

wé accompanied by a copy of “the reasons recorded
under section 71, and ‘the statements in the -applica-
tion shall be verified by the applicant in manner
required by law for the verification of plaints.

74. Procedure of Registrar on such apbiib&ﬁon. —
n such case, and also where such denial as aforesaid
is made before a Registrar in respect of a document

- presented for registration to him, the Registrar shall, .
as soon as conveniently may be, enguire — -

(¢) whether the document has been execut- :

ed; b g s .
"..(b) whether the requirements of the law for

the time being in force have been complied with . '

on the part of the applicant or person presenting
_ the document for registration, as the case may
Ve, so as to entitle the document to registration.

d the Registrar may reverse or alter such

trax where: 'Sﬁb@f&égiétrar 7



_aa_

75. Order by Registrar__to register and procedure
thereon. — (1) If the Registrar finds than the docu- -

ment has heen executed and that the said require- °

ments have been complied with, he shall .order the
document to be registered. wdi, B T

(2) If the document is duly presented . for regis- .
tration within thirty days after the making of such. -
order, the registering officer shall obey the same and .
tHereupon shall, so far as mzy be practicable; follow =

the procedure prescribed in sections 58, 59 and 60.
. (3) Such registration shall take effect.as if the
: presented for’ registration. = ¢ . Het
-(4)-The Registrar may, for the purpose . . . .
of any eénguiry under section 74, summon, ... - ./ i
and enforée the attendance of witnesses, . .
‘and coripel them to give evidence, as if he.
were a Civil Court, and he may also direct: . ...
by whoin the whole or any part of the ... ..
costs of any such enquiry shall be paid, -

and such costs shall be recoyerable as if -

they had been awarded in a suitunder the of 1908, . .

Code of Civil Procedure, 1908.

. Registrar refusing —

76, Orider” of .refusal by Registrar. — (1) Bvery

(@) to register a dot:umenf' «except on the L

-ground' that the property to which it relates is

not situate within his district or that the docu- -
ment ought to be registered in the office of a

Sub-Registrar», or AN i
~ (b) to direct the registration of a document
under section T2 or section 75,

shall make an order of réfusal and record the-reaéons
for such order in his Book No. 2, and, on application
made by any person executing or claiming under the

document; shall, without unnecessary delay, give him -

a copy of the reasons so recorded.

(2) No appeal lies from any order by a Registrar

under this section or section 72.

77. Suit in case of order of refusal by Registrar. —

(1) Where the Registrar refusss to order’ the

‘document had been registered when it was first duly - - .

...

document to be registered, under section 72 or section
76, any person claiming under such docyinent, or his
representative, assign or agent, may, within thirty
days after the making of the order of refusal, insti-
tite in the Civil Court, within the local limits of
whose original jurisdiction is ‘situate the office in
which the document is sought to be registered, a suit
for a decree directing the document t0°be registered
in such office if it be duly presented for registration

‘within thirty days after the passing of such decree.

' (2). The provisions contairied in sub-sections ‘(2)
and (3)-of section 75 shall, mutatis mutandis; apply

to all documents présented for registration jn accord-
_ance with any’ siuch decree, and, notwithstanding

anything contained in this :Act, the document shall -
be receivable in evidenice in such suit.

Of--}-he Feesiffér.V}g%t-;i._;j}ra'}ipﬁ.‘,'}s;;éalgéhés E-r;d _copies
78, Fees to be-fixed by State Government, _The
State Government ' shall prepare ‘a table of fees
payable — i 3 il TR
(@) forthe 'regi_é'tré;tibﬁ of do‘cﬂﬁenfs;
(B for searching the registers;
; (¢) for making’or granting copies of reasons,
- entries or documents, before, on or after regis-
- tration; _ _
and of extra or additional fees payable—

(d) for every régisfra.tion under section 30;
~ (&) for the issue.of cdmmissibﬁs; : E
(f) for filing translations; =~
(g)- for attending at private residences;
(k) for-the safe custody.and return of docu-
mentsy and | A oF
" (i) for such other matters ag o
r S - as.appear to the
State Government necessary to effect the- '
gt of HISAARE, o n o kil

 -79. Publication of fees.— A tabla of th
. ; : @ f =]
payable shall be published in the Offici;J Ga‘zett?baﬁg




g - . 1

ereof in English and the vernacular lazi-
ict-shall be exposed to public view
office.,

a copy th .
guage of the distri
in every registration

0. Fees payable on. presentation. — All fees for
the registration of documents under this Act shall
be payable on the presentation of such documents.

PART XIV
. Of penalties

§1. Penalty for incorrectly endorsing, '
" ¢opying, translating br_.__l'.'egisterhg docu-
ments with intent to injure, — Every re- - -
gistering officer appointed under this Act -
and every person employed in his office  ° ...
for the purposes of this Act, who, being = . .
charged * with' ‘the” endorsing,’ copying, = . ...
translating or registering.of any-doell: ... @ ¢
ment .presented .or ‘deposited under its
provisions, endorses, copies, translates or . -
- “registers such document in a. mariner
. which he knows or believes to be incor-.
rect, intending thereby to canse or know-: *
ing it to be likely that he may thereby - -
cause, injury;-as definedin the ‘Indian
- Penal Code, to any person, shall be punish--
~ .able with imprisonment for a term which -
may extend to seven years; or with fine,
er with both. « = "=oil -

82. Penalty for making false statements, deliver-
ing false copies or translations, false. personation,
‘and abetment. Whoever — T

(a) intentionally makes any false statement,
whether on oath or not, and whether it has been
recorded or mot, before any officer acting: in
execution of this-Aet, in any proceeding. or
enguiry under this Act; or = '

(b) intentionally 'delivers to. a registering
officer, in any proceeding under section 19 or
section 21, afalse copy or tramslation of a docu-
ment, or a false copy of a map or.plan; or
“. (¢) ‘falsely personates another, and in such

- -assumed .character pres

" -offence has been committed

e 45 of 1860 .

ents any ‘document, or

.

‘makes any admission or statement, or causes
_ gny sqmzzlé)ﬁ:s or-i: commission to be issued, or
oes any other act in any proceedin i
under this ‘Act; or -'P ¢ OI? S

‘(d) abets a:nythmg made ﬁunishaﬁé by this

Aety .

shall be punishable with imprisonment for a ter
which may extend to seven years i ine oo
o boi_:h.‘ : 1C e ¥ 7-‘, 91‘ with fuf:, or

83. Registering * officer may commence ‘prosec
tions. — (1) A  prosecution for any '-b@fenfclé jr?égr
this Act-coming to the knowledge of ‘a registerin
officer in his official capacity may be commenced bg
or with the permission of the Inspector General, thg

Reglsz.za;ro whose territories, -

(2) Offences punishable under this Aﬁt'-shé,n g

_ triable by any Court or officer exercising powers not

less than those- Of&Manl rate of the second class.

84, Registering -officers ‘to be deemed

- public servamts. — (1) Every registering:

officer appointed under this Act shall be -

' deemed to be a public servant within the
meaning of the Indian Penal Code, ~ 45 of 1860

(2) Every person shall be legally
;=) Livery person shall be legally bound to fur-
nish - information “to ,:sqch_-,.-regismrhfg ‘officer owhueil _

« required by him to do so. -

(8): In.section 228 of the Tndian Penal
:section 228 of ( al #5 of 1860.
Sﬁlgl?,heﬂée Wﬂé‘c}cs ‘«jllldi{:'iarl‘ proceeding» :
eemed to inc roceeding
aiden i e ude any proceeding -

| PART XV
: j Miscellaneous

| 85.. Destruction of unclaimed :

o med documents. — Docu-
v (S0 i ) g i
e By 7 o eprtiag o yers

‘case may.be, the




. 86. Registering’ officer not*liable’ for thihg bona .
fide dome or refused .in his official capacity.—
No registering officer shall- be liable to any suit,’
. claim or.demand by reason of. anything in good faith

" done or refused in His official capacity. o

87. Nothing so done. invalidated by defect in ap-
pointment -or. . procedure. — Nothing “doner in good
faith pursuant to this Aect or any Act hereby
repealed, by any registering officer, shall be deemed
invalid merely by reason of any defect in his appoint-
_ment,:o:\px_'-ot;edui'ie. T 2 i .

documents executed by Govern:. -

88 Registration of s exct ne
T Ger functionaries.— (1) -

I!l‘eﬂfi'ﬁfﬁ@ts.':;Gf'@ffﬂiﬂ_‘jiﬂ?ﬁd: ] AT :
Notwithstanding anything'contained in this Act, It

shall not be necessary for—" - R g ST

. (a) 'any officer of Govérnient, or .

“ (b) ‘any’ Administrator. -Geperal,

‘Trutes or Official Assignee, or .

(6)- the Sheriff, Receiver or Reglstrar of &
High Court,/or’. " 5 o,
time being -of such .

(d) the holder for the il
- other public office as may be specified in a noti-
. fication in the. Official Gazette issued in-that ..

‘behalf by the State Government, . . -
to appear in person or-
office in any proceeding connected with the registra-
tion, of any instrument executed by him or in his
favour, in his official capacity, or to sign as provided

in section BB.
"{2) Any instrumnt executed by or in favour of.
an officer of Government or amy other person refer-
red to in sub-section (1) m ‘
{ration in such manner asmay be prescribed by rules
-made under section 69.. ! .
() The registering officér to whom any instru-
" ment is presented for registrati
any Secretary to Go-

may, if he thinks fit, refer to !
Government or other

. verninent. or-to-such officer of : ;
siib-gection (1) for information

personi referred to in’
and, on- being satisfied of the,

respecting the same
execution thereof, shall register the instriament,

- Ofticial - . -
- such certificate is situate, and such

o SPOT SSTLUAGEW IS Sltuate, and such of-
. fieer shall file the copy'in his Bgilﬁcgo‘c’fl

by agent'at any registration -
- mortgaged for the same purpos

ay be presented for regis- .

Hon under this section.

. W

89, Oopies of cortain orders, cortif :
9. Copi ers, certificates ~
a%xf? ;ns‘mment_s to be sent to registering

0 cg_r,s._ a-nd_ filed. — (1) - Ewvery officer:

; Ignl(;a;z_ }ilf a:?s 1_2&11 under the Land Tmprove-
sopiblons t_]ft, 1888, shall send a copy Gf 19 of 1483
. tflé o] hgm L: E‘t;gjsﬁering officer within

o whose jurisdiction th

Wholedor_rany Ppart of the land to b? im?

ggﬁ;ﬁe z;a?ir" of the land to be granted as

hxisiams security, is situate, and such

egistering officer shall file the copy i
hisBook No 1. 0t
(2) Every Courf granting a. g
oM % g granting a certifi :
ol pa e T
‘Gode of Civil Procedure, 1908, d.5.of 1908’
& copy.-of :such -certificate to ﬁxl:urgggg Pl

tering officer within the Iocal limity of -

~whose jurisdiction.the wholé o
0 JUTSHCLION. the Wwihole .or.any part -
immoveahlé property: cﬂmpﬂseﬁ in

. (8) Hveryofficer granting a
SPRE gk granting a1 :
th 1 oL granting .a loan under

e Agriculturists’ Loans Act; 1884, shall 12 of asg4

" send a copy of any instrum
5S¢ a ¢opy of ¢ G ent where
- immoveable property is mnﬂg&gegiw?fg

the, purpese. of securing L T ;

~of the loan, and, if any, such ;iﬁ%eﬁ

f}i‘ggr Ugl?;ls:;tinig tlt}e‘loem, a,.copyeallgotgg
1at -order, -{o the registering office

within the local limits of whe e
it i Mo ers

‘tion the wholg or any part of "Eifs ﬁ?gifeﬁc_-

i.:'plortg§ged,w situate, and such re msf
ring -ofticer shall file the copy or 001}%&8

~ as the case ‘may be, in his Book No, 1

- (4) Every Revenue-offi : :
- ey, ~officer grantin tiss o
gi‘sarluiii‘zo'-the purchaser of _immqveablegp?@ c:;ilfl"ate _
to'fh" ie auction shall send a copy of the ge rt}t"'som
o the registering officer Within the loval limite. oy
: , ; s

“whioge- Junsammg the whole  or HNY. payt of ihe

property. comprised in the certificate is sitnate, ang

, ,subh officér shall file the copy in his Book No, 1

90, Exemption of i
o ] cerfain  docum:
executed- by or. in favour of Gov::;l;?'




88 —

ent, — Nothing contained in this .~ -,
| Ij:g? tK.JI'. ii(ll)i}lflg,I Ind13§1 Registration Act, 3 of ig;l -
1877, or in the Indian Registration -Act, 8 of IHTL.
1871 or in any Act thereby repealed, s
shall be deemed to require, or to have at -
any time required the registration of any
of the following documents or maps,
namely: —

(@) documents issued, received or attested

i i i ; lement
any officer engaged in making a settlemen
Bg regis’ion of seltlement of land-revenue, and

which form part of the records of such suttle- )

ment; or . . iy :

(b) documents and maps issued, received or -

“guthenticated by any officer engaged ‘'on yehaif

of Government in making or revising the survey = - -

of any land, and which form part of th e‘ri:C'OF(}“
of such surveyj or L S R

¢) documents which, under any-law for il
tizrge)bemg in force, are filed periodically in any.

revenue-office by patwaris o_r_,qther_o:f_ cers
charged with the preparation of vﬂlggeepecplfd_s,. o

or'

ments purporting to be or to evidence "grants

or assignments by Government of Jand -01:j¥foff‘

any interest in land; ~u-'i'1 . o
(e) notices given under section 7% .
or section T6 of the Bombay Land- 5 of 187

Revenue Code, 1879, of relinquish- Bom. Act y

ment of occupancy by oceupants, or -
of alienated land by holderls- of such
© land: :

(2) All such documents a.n&'maps shall, for the

jons Z ‘to have -
ses of sections 48_&116_ 49, be deemed to I
EE:EO and to be registered.in acecrdance with the;_r .

provisions of this Act.

91. Inspection and coﬁies of such decuments.:

i rules and the previous payment of
S&?ﬂ gg'e*: %;ﬂt{_ﬁ}; State Government prescribes in this
behalf, all documents and maps mentioned in see-
‘tion 90, clauses (a), (1), (¢) and (€), and all registers. .-
of the documents mentioned in clause (4}, shall pe

hich, under "any-la."\ir'_ for ihe -

(d) sanads, inam titledeeds and other dogit- . '

7

e

open to the inspection of any person applying to ins-
pect the same, and, subject as aforesaid, copies of
such documents shall be given to all persons applying. -

for such copies.

-

92. [Burmese registration rudes confirmed.] Rep.
by the Qovernment of India (Adaptation of Indian

Lenos) Order, 1937.

Repeals

93. [Repeals.] Rep. by the Repealing A o, 1955

(1 of 1988), s. 2 and Sch.

" by s. 2 and, Sch., ibid,

* The- Goa, Daman and Diu Registration Rules, 1965
Indian Registration Act 1908 -

. “In its application to the Union Territor:} |
.. ... .. of Goa, Daman and Diy - '

In exsicise of the powers conferred by sections 22°

exterided to the Union Territory of ‘Goa, Daman and
Diu and all other powers énabling him in this behalf,

the Inspector General of Registration of Goa, Daman

and Diu has made the following rules which having

béen approved by the Li. Governor of Goa, Damarn.

Ez{id Diu, are hereby published for genéral informa--
tion: — s A ;

I. Preliminary

1. Short title. — (1) Thiese rules may be called the

~ Goa, Daman and Diu Registration Riles, 1965,

(2) They shall come into force N
Novermber, 1065, . e on the st day of

2. In_ these rules unless the” e i
requires: — - . * Wﬂt@# Memqsg :

" 9{%) «Agt»_-means the Indian Registration Act, _

r ~
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